
BAIL APPLICATION NO. 1291/2020
STATE VS. LAL SINGH

FIR NO: 637/2015
U/S :302/120B/34 IPC
R/W 25/27 ARMS ACT

P.S: S.P.BADLI
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Parveen Dabas, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 30.05.2020

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                           (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1290/2020
STATE VS. MD.FARUQ@ RAJU

FIR NO: 185/2016
U/S :302/201/411/34 IPC

P.S : S.P.BADLI
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Parveen Dabas, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 30.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
                                                                   ASJ-06 (North) (POCSO)/ Duty Judge
                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1298/2020
STATE VS. MONA @ PUPINDER KAUR @ RITIKA

FIR NO: 148/18
U/S : 328/342/384/387/388/506/34

P.S : PRASHANT VIHAR 
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Jai Subhash Thakur, ld. Counsel for applicant/ accused.

Report filed by the IO.

Submissions partly heard.  

Let  a  report  be  called from IO regarding  the fate  of  earlier  bail
applications as well as status of bail orders of other co-accused persons.

It will also be reported if the investigation was carried out by
Special Staff or not.

IO is directed to file the report and put up on 02.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO.1181/20
STATE VS. RAMBHAJAN 

FIR NO: 172/19 
U/S : 302/201/34 IPC

P.S : SHAHBAD DAIRY 
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Submissions heard.  

No report has been filed by the IO regarding the verification of the

treatment documents.

Report be positively filed and application be put up on 28.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
                                                                ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1037/2020
STATE VS. PARVESH @ GORIA   (applicant Sonu @ Bhim)

FIR NO: 258/19  
U/S : 392/397/34 IPC

P.S : BAWANA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Hari Kishan, ld. Counsel for applicant/ accused.

Reply  to  the  bail  application  filed  by  the  IO.   However,  despite

specific directions issued on 23.05.2020, the Jail Superintendent has not given

the medical  status report  of  the applicant.   Since, the interim bail  has been

sought on medical grounds, it is important that the medical status report of the

applicant is brought on record. 

Let a copy of this order be sent to DG (Prisons) to look into the

matter and to ensure that the report is sent by the Jail Superintendent. 

Put up on 29.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
    ASJ-06 (North) (POCSO)

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1115/2020
STATE VS. ASHOK KUMAR

FIR NO: 73/2020  
U/S : 307/34 IPC & 25/27/54/59 ARMS ACT

P.S : BHALSWA DAIRY
27.05.2020

Today  the  application  for  grant  of  interim  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
WhatsApp Video Call with the consent of the parties due to poor connectivity
through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

Bail is being sought on the ground that the present case is an outcome of

prior enmity from the side of the complainant who himself is an active member of a

gang.   The  gang  had  murdered  the  nephew  of  the  applicant  on  29.10.19.   It  is

submitted that accused is in JC since 30.01.2020 and has been falsely implicated. 

Bail  application is  opposed by Sh.Dahiya on the ground that  in  there

attempt  to  murder,  the  applicant  gave  a  gunshot  injury  in  the  stomach  of  the

complainant whereas the co-accused was armed with a knife. 

The  allegations  against  the  accused  are  very  serious  in  nature  and

possibility the influencing the victim and witnesses cannot be ruled out. No case is

made out for grant of bail.  Hence, the bail application is dismissed. 

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the
order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                                         Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1149/2020
STATE VS. KARAN @ JUGNU  

FIR NO: 710/19  
U/S : 323/365/302/34 IPC

P.S : BHALSWA DAIRY
27.05.2020

Today  the  application  for  grant  of  interim  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
WhatsApp Video Call with the consent of the parties due to poor connectivity
through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Jitender Kr. Jha, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

This is stated to be second bail application moved by the applicant. Ld.

Counsel for the accused submits that the complaint was made by one Dharmender

with a delay of five days.  The conduct of the complainant itself is very dubious.  It is

submitted that there are many loopholes in the version of the complainant party and

that there is unexplained delay in lodging the FIR.  

The bail application is opposed by Sh.Dahiya on the ground that the first

bail application was dismissed only on 19.02.2020.  It is further submitted that there

are serious allegations against the accused and trial is yet to commence.  

The offence alleged against the accused is heinous in nature. As per the

report  of  the  IO,  the  accused is  having  a  desperate  character  and he is  likely  to

influence the witnesses.  I  am not finding it  a fit  case for grant of bail.    The bail

application is  accordingly  dismissed.  Incharge,  Computer  Branch,  Rohini  Courts  is

directed to upload the order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1155/2020
STATE VS. SATISH KUMAR @ AMIT  

FIR NO: 263/19  
U/S : 365/392/397/411/34 IPC

P.S : S.P. BADLI
 

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Nishant Sharma, ld. Counsel for applicant/ accused.

Reply to the bail application not filed by the IO/SHO.

Submissions heard.  

Besides filing reply to the bail application, the SHO as well as IO

will file written explanation for non compliance of the court order and put up on

03.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1159/2020
STATE VS. SUMIT DALAL  

FIR NO: 232/18  
U/S : 307 IPC & 27 ARMS ACT

P.S : BAWANA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Akshay Shokeen, ld. Counsel for applicant/ accused.

Reply to the bail application not filed by the IO.

Submissions heard.  

IO  is  directed  to  positively  comply  with  the  directions  dated

22.05.2020.  

Put up on 02.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                     (Neeraj Gaur)
    ASJ-06 (North) (POCSO)

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1202/2020
STATE VS.SHEHZAD  

FIR NO: 0007/2020  
U/S : 302/34 IPC & 27/54/59 ARMS ACT

P.S : SHAHBAD DAIRY
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi.The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Himanshu Saxena, ld. Counsel for applicant/ accused.

Reply to the bail application not filed by the IO.

Directions are issued to SHO concerned to ensure that  reply  is

positively filed by the next date i.e. 30.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1228/2020
STATE VS.VINAY  

FIR NO: 114/18  
U/S : 302/201/120B IPC
P.S : SHAHBAD DAIRY

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Report has been received from jail authority. As per the report, the

over all conduct of the applicant in the jail is satisfactory. 

As per the report of the IO, the accused is not involved in any other

case except the present case. 

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The Jail Superintendent has filed a report stating that the over all

conduct of the applicant has been satisfactory and he is not lodged in jail in any 



-2-

other case except the present one.  As per the report of the IO, applicant is not

reported to be involved in any other case. In view of the fact the applicant is in

custody for more than two years and that he qualifies the criterion mentioned

herein above. Accordingly, the applicant is granted interim bail for a period of 45

days  subject to the following conditions:

1. That the applicant/accused shall furnish personal bond in a sum of
Rs.25,000/- to the satisfaction of the Jail Superintendent.

2. The applicant/accused shall appear before the concerned court as
and when directed to do so.

3. The applicant/accused shall keep his mobile phone on during the
period of interim bail.

4. The applicant/accused shall surrender himself on or before expiry
of the interim bail.

5. The applicant/accused shall  follow the  instructions of  concerned
authority to prevent spread of Corona Virus.

6. The applicant will be bound by all the conditions laid down by the

Hon'ble HPC in various meetings.

The application stands disposed of.    

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                     (Neeraj Gaur)
    ASJ-06 (North) (POCSO)

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1229/2020
STATE VS. RIZWAN 

FIR NO: 09/18  
U/S : 302/365/392/397/411/120B/34 IPC & 25/27 ARMS ACT

P.S : ALIPUR
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Report has been received from jail authority. As per the report, the

over all conduct of the applicant in the jail is satisfactory. 

The report of the IO is silent as regards involvement of the accused

in other criminal cases.

IO is directed to file a report in this regard.  Put up on 30.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1230/2020
STATE VS. SANT RAM  

FIR NO: 320/12  
U/S : 302/201/34 IPC

P.S : BAWANA

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Report has been received from jail authority.  As per the report, the

accused was lodged in jail on 30.102.2012 and has been released on interim

bail on six occasions.  He lastly surrendered on 13.03.2020.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent.

The Jail Superintendent has given unsatisfactory report regarding

the applicant stating that he has been awarded punishment inside the jail as per
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jail rules.  The applicant does not fulfill the criterion mentioned herein above and

he is not entitled for grant of interim bail.  The same is accordingly dismissed.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1283/2020
STATE VS. RAJA RAM @ KALLU

FIR NO: 320/12 
U/S : 302/201/34

P.S : BAWANA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 29.05.2020

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                         (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1284/2020
STATE VS. ANIL KUMAR  

FIR NO: 114/18   
U/S : 302/201/120B IPC
P.S : SHAHBAD DAIRY

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 29.05.2020

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                           (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1285/2020
STATE VS. SMT. AARTI  

FIR NO: 0206/18  
U/S :  302/34 IPC

P.S : NARELA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Anil Kr. Singh, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.



-2-

IO is directed to file a report regarding involvement of accused in

other criminal cases.

Put up on 28.05.2020. Incharge, Computer Branch, Rohini Courts

is directed to upload the order on the website.

                                                                     (Neeraj Gaur)
                                                                  ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1286/2020
STATE VS. JITENDER @ ANKIT  

FIR NO: 736/2019  
U/S : 302/34 IPC

P.S : NARELA INDL. AREA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Suraj Prakash Sharma, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 01.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1287/2020 
STATE VS. ARUN MAHATO  

FIR NO: 461/2019  
U/S : 376/506 IPC & 6 POCSO ACT

P.S : SHAHBAD DAIRY
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Jai Subhash Thakur, ld. Counsel for applicant/ accused.

Reply filed.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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Put up on 29.05.2020

Incharge, Computer Branch, Rohini Courts is directed to upload the
order on the website.

                                                                                (Neeraj Gaur)
                                                                 ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1288/2020
STATE VS. SUBHASH @ ROSHAN  

FIR NO: 0710/2019  
U/S : 323/365/302/34

P.S : BHALSWA DAIRY
27.05.2020

Today the application for grant of bail has been placed before
me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Sunil Prakash, ld. Counsel for applicant/ accused.

Submissions heard.  

This  application  has  been  moved  for  grant  of  regular  bail.
However, ld. Counsel requests that the same may be treated for grant of
interim bail in view of the Minutes of Meeting dated 18.05.2020 held by
Hon'ble High Power Committee.  It is submitted that the accused fulfills the
criteria laid down in the aforesaid meeting and he may be granted interim bail
for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed to file a report regarding involvement of accused in

other criminal cases.

Put up on 29.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1289/2020 
STATE VS. SUBHASH BAHADUR @ UPENDER

FIR NO: 486/19  
U/S : 393/397/34 IPC 

P.S : ALIPUR
27.05.2020

Today  the  application  for  grant  of  interim  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
WhatsApp Video Call with the consent of the parties due to poor connectivity
through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Mukesh Kumar, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

It  is  submitted  that  the  accused  is  innocent.   He  was  arrested  in  a

separate case and thereafter implicated in three other cases including the present one.

Bail  is  opposed by Sh.Dahiya on the ground that  gunshot  injury was

inflicted upon the complainant while committing the robbery and that the applicant is a

desperate criminal with previous involvement in serious criminal cases.

I  have  duly  considered  the  rival  submissions.   The  seriousness  of

allegations do not entitle the applicant to the benefit of bail.  Further more, from the

manner in which the crime was committed, it cannot be ruled out that the complainant

will  not  be  influenced.   The  application  is  devoid  of  merits  and  is  accordingly

dismissed.

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the
order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



MISC APPLICATION NO. 1383/2020
Hughes Communications India Private Ltd & Anr. Vs. Shiva Illuminate Private

Limited.
27.05.2020

Today the present application has been placed before me in
pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/  North/RC/2020
dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini, Delhi.
The  application  is  taken  up  through  Video  Conferencing  through
WhatsApp  Video  Call  with  the  consent  of  ld.  counsel  due  to  poor
connectivity through CISCO Webex Meeting App.

Present: Sh. Soumil Golsalvis, ld. Counsel for applicant/plaintiffs.

Submissions heard. 

This application is  for early hearing to be fixed by the concerned

court  of  Sh.Gagandeep  Singh,  Ld.  ADJ  (North),  for  hearing  ex  parte  final

arguments.

The grievance is that on 15.05.20, the ld. Concerned court declined

to hear the final arguments stating that it was not fixed for orders. It is submitted

that as per the changed criteria laid down by Hon'ble High Court, all the matters

fixed for final arguments are required to be heard. 

Whether to fix a case for final arguments or not is to be decided by

the concerned court.   As requested,  let  the application be forwarded to  the

concerned court (by email). The concerned court is requested to communicate

its decision to the applicant/plaintiff. No further action is called for.  Hence, the

application stands disposed of.

Filing Section is also directed to forward the email to the ld. C

concerned court.  Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to

upload the order on the website.

                                                                     (Neeraj Gaur)
                                                                 ASJ-06 (North) (POCSO)/ Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



C.A. No. 1674/2020
Smt. Kusum Bansal. Vs Smt Poonam Bansal

27.05.2020

Today  the  present  matter  has  been  placed  before  me  in
pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/  North/RC/2020
dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini, Delhi.
The matter is taken up through Video Conferencing through WhatsApp
Video  Call  with  the  consent  of  the  parties  due  to  poor  connectivity
through CISCO Webex Meeting App.

Present: Sh. Ankit Rai, ld. Counsel for appellant.

Submissions heard.  

This is an appeal under Section 29 of D.V. Act.

Let notice of the appeal be issued against the respondent on taking

necessary steps by the appellant through all the acceptable modes, returnable

for 03.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website. 

                                                                     (Neeraj Gaur)
             ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



Suit No........./2020
Mrs. Renu Mittal Vs. Shivam Mittal & Ors.

27.05.2020

Today  the  present  matter  has  been  placed  before  me  in
pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/  North/RC/2020
dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini, Delhi.
The matter is taken up through Video Conferencing through WhatsApp
Video  Call  with  the  consent  of  the  parties  due  to  poor  connectivity
through CISCO Webex Meeting App.

Present: Sh. Ajay Bansal, ld. Counsel for plaintiff.

This is a suit for permanent and mandatory injunction.  

Submissions heard.  

Let summons for settlement of issues and notice of I.A. U/O 39 R 1

& 2 CPC be issued against the defendants on taking necessary steps by the

plaintiff  through all the acceptable modes, returnable for 05.06.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website. 

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1292/2020 
STATE VS. RISHAB KAPOOR  

FIR NO: 384/19  
U/S : 420/406/34 IPC

P.S : ALIPUR
27.05.2020

Today  the  application  for  grant  of  regular  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,

Delhi. The bail application is taken up through Video Conferencing through
WhatsApp  Video  Call  with  the  consent  of  the  parties  due  to  poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard on the bail application.

The bail has been sought primarily on the ground of settlement that has

been arrived at between the applicant and complainant companies.  Perusal of the

settlement  shows that  the  settlement  was  signed   by  Sh.Raj  Kumar  on  behalf  of

complainant company.  The authorisation of the said Sh.Raj Kumar to enter into the

settlement o behalf of complainant is to be ascertained.  Secondly, the complainant

also needs to be joined in the hearing of bail application.

Accordingly,  IO is directed to give notice of the bail  application to the

complainant.  IO shall also file a detailed report regarding the settlement.  IO shall

procure the details of the complainant for the parties to join the complainant for VC

hearing and IO will also join the VC hearing.

Application be put up on 28.05.2020.

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the

order on the website.

                                                                         (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1293/2020 
STATE VS. RISHAB KAPOOR  

FIR NO: 385/19  
U/S : 420/406/34 IPC

P.S : ALIPUR
27.05.2020

Today  the  application  for  grant  of  regular  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
WhatsApp Video Call with the consent of the parties due to poor connectivity
through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard on the bail application.

The bail has been sought primarily on the ground of settlement that has

been arrived at between the applicant and complainant companies.  Perusal of the

settlement  shows that  the  settlement  was  signed   by  Sh.Raj  Kumar  on  behalf  of

complainant company.  The authorisation of the said Sh.Raj Kumar to enter into the

settlement o behalf of complainant is to be ascertained.  Secondly, the complainant

also needs to be joined in the hearing of bail application.

Accordingly,  IO is directed to give notice of the bail  application to the

complainant.  IO shall also file a detailed report regarding the settlement.  IO shall

procure the details of the complainant for the parties to join the complainant for VC

hearing and IO will also join the VC hearing.

Application be put up on 28.05.2020.

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the

order on the website.

                                                                                 (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                      Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1294/2020 
STATE VS. RISHAB KAPOOR  

FIR NO: 386/19  
U/S : 420/406/34 IPC

P.S : ALIPUR
27.05.2020

Today  the  application  for  grant  of  regular  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,

Delhi. The bail application is taken up through Video Conferencing through
WhatsApp  Video  Call  with  the  consent  of  the  parties  due  to  poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard on the bail application.

The bail has been sought primarily on the ground of settlement that has

been arrived at between the applicant and complainant companies.  Perusal of the

settlement  shows that  the  settlement  was  signed   by  Sh.Raj  Kumar  on  behalf  of

complainant company.  The authorisation of the said Sh.Raj Kumar to enter into the

settlement o behalf of complainant is to be ascertained.  Secondly, the complainant

also needs to be joined in the hearing of bail application.

Accordingly,  IO is directed to give notice of the bail  application to the

complainant.  IO shall also file a detailed report regarding the settlement.  IO shall

procure the details of the complainant for the parties to join the complainant for VC

hearing and IO will also join the VC hearing.

Application be put up on 28.05.2020.

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the

order on the website.

                                                                         (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1296/2020
STATE VS. RAJESH @ KALA

FIR NO: 834/17 
U/S : 302/201/120-B/34/174-A IPC &

25/27/54/59 ARMS ACT
P.S : NARELA

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Rakesh Chahar, ld. Counsel for applicant/ accused.

Reply filed.

Submissions heard.  

It  is  submitted  at  the  outset  by  Sh.Rakesh  Chahar  that  this

application  may  be  permitted  to  be  withdrawn  as  another  application  has

separately been filed which is fixed for tomorrow.

On  statement  made  at  bar  by  Sh.Chahar,  the  application  is

dismissed as withdrawn.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                                 (Neeraj Gaur)
     ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



 BAIL APPLICATION NO. 1297/2020
STATE VS. PANKAJ @ VICKY

FIR NO: 86/18 
U/S : 302/34 IPC & 25/27 ARMS ACT

P.S : NARELA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Anuj Arya, ld. Counsel for applicant/ accused.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 28.05.2020. Incharge, Computer Branch, Rohini Courts
is directed to upload the order on the website.

                                                                     (Neeraj Gaur)
                 ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1299/2020
STATE VS.DILSHER AZAD 

FIR NO: 142/18 
U/S : 328/384/397/388/398/120B/174A/506/411/34 IPC

P.S : PRASHANT VIHAR
27.05.2020

Today  the  application  for  grant  of  interim  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
WhatsApp Video Call with the consent of the parties due to poor connectivity
through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Rahul Sharma, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Arguments partly heard.

During the course of arguments, it is submitted by ld. Counsel that other

co-accused persons  have  already been granted bail  and  on the  ground  of  parity,

applicant/accused be also granted bail.

Ld. Counsel is not sure about the number of the present application/fate

of earlier bail applications, if any stating that he has recently been engaged for moving

the present bail application.

Let  a  report  be  called  from  IO  regarding  the  fate  of  earlier  bail

applications as well as status of bail orders of other co-accused persons.

It  will  also  be  reported  if  the  investigation  was  carried  out  by

Special Staff or not.

Application be put up on 01.06.2020. Incharge, Computer Branch, Rohini

Courts is directed to upload the order on the website.

                                                                     (Neeraj Gaur)
                                            ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1300/2020
STATE VS. AKHILESH KUMAR 

FIR NO: 601/19 
U/S : 304B/498A/34 IPC
P.S : SHAHBAD DAIRY

27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. R.S. Yadav, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

Interim bail is being sought on the ground that accused has young

children to look after and that he is in JC 14.08.2019.  

Application is opposed by Sh.Dahiya on the ground of seriousness

of offence.

The allegations  against  the  accused are  serious  in  nature.   No

urgency has been adduced for releasing the accused on bail.  Application is

devoid of merits and is accordingly dismissed.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
    ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1301/2020
STATE VS. BHUSHAN @ KALU @ CHINESE 

FIR NO: 102/18 
U/S : 302/34 IPC

P.S : SWAROOP NAGAR
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Ravi Chawla, ld. Counsel for applicant/ accused.

` Reply filed by the IO.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 29.05.2020. Incharge, Computer Branch, Rohini Courts
is directed to upload the order on the website.

                                                                        (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                           Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1302/2020
STATE VS. YASHPAL 

FIR NO: 427/12 
U/S : 302/364/201/404/120-B/34 IPC

P.S : NARELA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through CISCO Webex Meeting App with the consent of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Pradeep Rana, ld. Counsel for applicant/accused.

Reply filed.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The present application has not be forwarded by the jail and has

been  moved  by  a  private  counsel.  Let  a  report  be  filed  by  concerned  Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.

IO is directed to file a report regarding involvement of accused in

other criminal cases. 
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Put up on 29.05.2020.

 Incharge, Computer Branch, Rohini Courts is directed to upload

the order on the website.

                                                                  (Neeraj Gaur)
                                 ASJ-06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1303/2020 
STATE VS. SATISH KUMAR TONI 

FIR NO: 224/18 
U/S : 302/201/34 IPC

P.S :  PRASHANT VIHAR
27.05.2020

Today  the  application  for  grant  of  temporary  bail  has  been
placed  before  me  in  pursuance  of  order  No.14708-14763/F.2(9)
Judl./COVID/ North/RC/2020 dated 02.05.2020 of Ld. District & Sessions
Judge  (North),  Rohini,  Delhi.  The  bail  application  is  taken  up  through
Video Conferencing through CISCO Webex Meeting App with the consent
of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Ms. Anita Sharma. , ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and he is seeking more
time to file verification report regarding medical documents.

Submissions heard.  

IO  is  directed  to  file  verification  report  regarding  the  medical

documents/surgery of the wife of the applicant.

Put up on 30.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
                                                                 ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1304/2020
STATE VS. RAHUL KUMAR 

FIR NO: 09/18 
U/S : 302/201/365/396/412/120B/34 IPC & SEC. 25/27 ARMS ACT

P.S : ALIPUR
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gajraj Singh, ld. Counsel for applicant/ accused.

Status report received from concerned Jail Superintendent.

Submissions heard.  

This application has been moved for grant of interim bail in view of

the  Minutes  of  Meeting  dated  18.05.2020  held  by  Hon'ble  High  Power

Committee.  It is submitted that the accused fulfills the criteria laid down in the

aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned

Jail Superintendent

The Jail Superintendent has filed a report stating that the over all

conduct of the applicant has been satisfactory and he is not lodged in jail in any

other case except the present one.  As per the report of the IO, applicant is not

reported to be involved in any other case. In view of the fact the applicant is in

custody for more than two years and that he qualifies the criterion mentioned 
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herein above. Accordingly, the applicant is granted interim bail for a period of 45

days  subject to the following conditions:

1. That the applicant/accused shall furnish personal bond in a sum of
Rs.25,000/- to the satisfaction of the Jail Superintendent.

2. The applicant/accused shall appear before the concerned court as
and when directed to do so.

3. The applicant/accused shall keep his mobile phone on during the
period of interim bail.

4. The applicant/accused shall surrender himself on or before expiry
of the interim bail.

5. The applicant/accused shall  follow the  instructions of  concerned
authority to prevent spread of Corona Virus.

6. The applicant will be bound by all the conditions laid down by the

Hon'ble HPC in various meetings.

The application stands disposed of.    

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                (Neeraj Gaur)
            ASJ-06 (North) (POCSO)/Duty Judge

                                                                   Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1305/2020
STATE VS. JAIDEV

FIR NO: 216/18 
U/S : 307/34 IPC

P.S : NARELA 
27.05.2020

Today the application for grant of regular bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through CISCO Webex Meeting App with the consent of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Yashpal Singh, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

Bail is being sought on the ground that accused is in custody since

12.04.18.  It is further submitted that father of the applicant is suffering from

heart and liver ailments.  

Application is opposed on the ground that as per the contents of

the application itself, he has been involved in other criminal cases and that he is

involved in at least two other criminal cases as per IO's report.  

The accused is involved in serious criminal cases.  The ailment of

the  father  as  a  ground  of  bail  has  left  no  impression  on  this  court.   The

application is devoid of merits and is dismissed.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1306/2020
STATE VS. RAJEEV GUPTA 

FIR NO: 430/18 
U/S : 302/120-B/34 IPC

P.S : BAWANA
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through CISCO Webex Meeting App with the consent of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Gaurav Kumar Vats, ld. Counsel for applicant/accused.

Submissions heard.  

Interim bail is being sought on medical grounds and not under the

criteria laid down in the Minutes of Meeting dated 18.05.2020 held by Hon'ble

High Power Committee.

Let a report regarding medical condition of the applicant be filed by

concerned Jail Superintendent.

Put up on 28.05.2020.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
                                                                 ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1307/2020
STATE VS. RAJBIR @ CAPTION @ MAYANK SINGH 

FIR NO:133/2020 
U/S : 392/397/411 IPC

P.S : S.P. BADLI
27.05.2020

Today the application for grant of interim bail has been placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini,  Delhi. The  bail  application  is  taken  up  through Video  Conferencing
through  WhatsApp  Video  Call  with  the  consent  of  the  parties  due  to  poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. S.P. Shukla, ld. Counsel for applicant/ accused.

Reply to the bail application filed by the IO and perused.

Submissions heard.  

It is submitted that accused is in custody since 16.03.2020.  Further

submitted that he is innocent and no longer required for investigation.

Bail is opposed by Sh.Dahiya on the ground that the accused is a

desperate criminal and involved in six other cases.

Report of IO perused.  The accused is involved in a very serious

offence and he has previous involvement in serious criminal cases.  No ground

is made out for grant of bail at this stage.  Accordingly, the application stands

dismissed.

Incharge, Computer Branch, Rohini Courts is directed to upload the

order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1308/2020
STATE VS. NAVRATTAN @ KALE 

FIR NO: 128/17 
U/S : 302/365/201/34 IPC
P.S : NARELA INDL. AREA 

27.05.2020

Today the application for grant of interim bail has been placed
before   me   in   pursuance   of   order   No.1470814763/F.2(9)   Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North),
Rohini, Delhi. The bail application is taken up through Video Conferencing
through WhatsApp Video Call with the consent of the parties due to poor
connectivity through CISCO Webex Meeting App.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Reply to the bail application filed by the IO and perused.

Ld.   Counsel   could   not   be   contacted   through   VC   due   to   poor

connectivity and when called on mobile number given in the application, the

recipient states that this number of Sh.Sanjay Rana.

This application has been moved for grant of interim bail in view of
the   Minutes   of   Meeting   dated   18.05.2020   held   by   Hon'ble   High   Power
Committee.  It is submitted that the accused fulfills the criteria laid down in the
aforesaid meeting and he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim

bail, the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.
b.   he must not be involved in any other case.
c.  there must be a certificate of his good conduct issued by the concerned
Jail Superintendent.

The present application has not be forwarded by the jail and has

been   moved   by   a   private   counsel.   Let   a   report   be   filed   by   concerned   Jail

Superintendent regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the

accused in other criminal cases.

Put up on 01.06.2020. Incharge, Computer Branch, Rohini Courts is

directed to upload the order on the website.

                                                                          (Neeraj Gaur)
                         ASJ06 (North) (POCSO)/Duty Judge

                                                            Rohini Courts/Delhi 27.05.2020



BAIL APPLICATION NO. 1295/2020
STATE VS. ROHIT
FIR NO: 0537/19 

U/S :392/397/411/34 IPC 
P.S :BHALSWA DAIRY 

27.05.2020

Today  the  application  for  grant  of  interim  bail  has  been  placed
before  me  in  pursuance  of  order  No.14708-14763/F.2(9)  Judl./COVID/
North/RC/2020 dated 02.05.2020 of Ld. District & Sessions Judge (North), Rohini,
Delhi.  The  bail  application  is  taken  up  through  Video  Conferencing  through
CISCO Webex Meeting App with the consent of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Yogesh Pandey, ld. Counsel for applicant/ accused.

Reply filed by the IO.

Submissions heard.  

Ld. Counsel is stating that the application may be considered for grant of

interim bail as per the various criterias laid down by Hon'ble High Court.

This application has been moved for grant of interim bail in view of the

Minutes of Meeting dated 18.05.2020 held by Hon'ble High Power Committee.  It is

submitted that the accused fulfills the criteria laid down in the aforesaid meeting and

he may be granted interim bail for 45 days.

As per the aforesaid meeting, in order to avail the benefit of interim bail,

the applicant must fulfill the following criteria:

a. he must be in custody for more than two years.

b.  he must not be involved in any other case.

c. there must be a certificate of his good conduct issued by the concerned Jail

Superintendent

The present application has not be forwarded by the jail and has been

moved by a private counsel. Let a report be filed by concerned Jail Superintendent

regarding the fulfillment of aforesaid criteria by the applicant.
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IO is directed file a report regarding previous involvement of the accused

in other criminal cases.

Report for 01.06.2020. 

Incharge,  Computer  Branch,  Rohini  Courts  is  directed  to  upload  the
order on the website.

                                                                     (Neeraj Gaur)
 ASJ-06 (North) (POCSO)/Duty Judge

                                                     Rohini Courts/Delhi 27.05.2020

 
 

 

 
 
 
 
 

 



APPLICATION NO. 1310/2020
STATE VS. KASHISH JAIN

FIR NO: 341/18
U/S :  420/467/468/471/34 IPC

P.S : MODEL TOWN
27.05.2020

Today the application has been placed before me in pursuance
of  order  No.14708-14763/F.2(9)  Judl./COVID/  North/RC/2020  dated
02.05.2020 of  Ld.  District  & Sessions Judge (North),  Rohini,  Delhi.  The
application  is  taken  up  through  Video  Conferencing  through  CISCO
Webex Meeting App with the consent of the parties.

Present: Sh.Vineet Dahiya, Ld. Addl. PP for the State.

Sh. Anil Bhargav, ld. Counsel for applicant.

Submissions heard.  

Put up for passing appropriate orders at 4.00 p.m. and Sh.Bhargav

is requested to check the order on the court website.

At 4.15 p.m.               ORDER

The present application is basically for confirmation of order dated

20.05.2020 passed by me as Duty Judge and uploaded on the website.  It is

submitted that there is discrepancy in the order on bail application passed on

20.05.2020 and the bail order uploaded on the website. 

I have perused the PDF file that was uploaded on the court website

in respect of the work done by me on 20.05.2020.  The entire work has been

uploaded through a single PDF document.  Within the document, there are 56

pages of the work done.  At page 17-18, an order in respect of the present FIR

has been mentioned.  However, the same contains the facts of another case

and mentions  that  “the  accused is  in  JC since  08.09.2019”.   Whereas,  the

present applicant Kashish Jain is admittedly in JC 24.11.2018.  There is another

order at page 34 that only mentions about the presence of Sh.Vineet Dahiya, 
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Ld.  PP and there is no further relevant content.   The actual  order that was

passed and signed by me is at page 36 of the said PDF document.  

So far  as  the uploading the  wrong PDF file  is  concerned,  after

advance receipt of the application through email along with other matters fixed

today, I called for a response from the Stenographer on duty Ms.Mamta Kumari.

She sent her reply to me stating therein that on 20.05.2020 there was lot of

work  fixed and for  making the work  convenient,  she made performa orders

(templates) in advance for the cases. While creating the PDF file in the evening

for uploading the work done, on the website, she omitted to delete few performa

orders/  templates.   She has tendered an apology for the error committed in

preparing the PDF file and the consequent uploading of templates. 

It is apparent that the Stenographer committed an error in creating

the PDF and she included templates and erroneous orders in the PDF file.  One

of the erroneous order in the PDF file is totally incomplete and the other order

mentions the fact not of the present case/applicant.  

It is also mentioned in the application that during the course of VC

hearing  itself,  I  had  pronounced the  order  to  Ld.  Counsel  but  later  on,  the

dismissal order was passed. On 20.05.2020, total 34 number of cases were

heard through VC and it  was not practically possible to announce the order

simultaneously with the hearing of any particular case.  As such, all ld. Counsels

including Sh.Anil Bhargav were requested to check the order on the website in

the evening. Sh.Vineet Dahiya, who is performing the duty today as Ld. PP

happened to be  performing the duty on 20.05.2020 also and he is also privy to

the fact that no on-the-spot order was or could be pronounced on 20.05.2020.

Sh.Bhargav now fairly concedes that on 20.05.2020, no order was pronounced

during the VC hearing and that he was asked to check the order in the evening

at 4.00 p.m.
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It  is further mentioned in the application that the counsel for the

complainant had not joined the VC hearing when Sh.Bhargav was in the VC

hearing.  During  the  hearings  held  through  VC,  the  strict  time  schedule  of

hearing cannot be adhered to due to volume of the participants who are present

in  the  meeting.  Lawyers  joined  the  meeting  one  by  one.   Till  the  time,  a

participant  does  not  join  the  meeting,  it  cannot  be  gathered  as  to  which

participant  will  argue  in  which  matter.  Only  when  a  participant  is  joins  the

meeting/conference,  he/she reveals  the case in which he/she is  making the

submissions. In the present case, the counsel for the complainant joined the VC

hearing at different point of time and the court was duty bound to take down the

submissions  of  every  party  concerned  with  the  case.   Accordingly,  the

submissions made by the ld.  Counsel  for  complainant   were brought  in  the

order.

Returning  to  the  request  made  in  the  present  applications

regarding  the  confirmation  of  the  order  dated  20.05.2020,  it  is  clarified  to

Sh.Bharghav  that  the  actual  order  passed  was  of  dismissal  of  the  bail

application which is shown at page 36 of the PDF file.  The contents of the PDF

file at page 17,18 & 34 are to be discarded being erroneously included in the

PDF file.

Since, an erroneous PDF file has been uploaded on the website, a

separate request be sent to Ld. District & Sessions Judge (North) with request

to direct the concerned official to remove the erroneous order from the website. 

Incharge, Computer Branch, Rohini Courts is directed to upload the

present order on the website.

                                                                     (Neeraj Gaur)
                                                                 ASJ-06 (North) (POCSO)/Duty Judge
                                                     Rohini Courts/Delhi 27.05.2020


